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upply of Impure ater In Ne D thi 

10091. SHRI .E. HORO · 
the Mini r r of WORKS 

HOUSlNG be plea ed to state ; 

Will 

AND 

ta) wht:ther Government's attention 
has been invited to Hindu tan Time 

dated 10 April, 1984 that the re ident 

of New Delhi, have been u ing impure 

water since long; 

(b) if so, the detaif regarding the 

reaction of Governm nt in thi · r s rd; 

( c) whether Government have made 
any inquiry in this regard and have abo 
checked the record of soda a h and 

bleaching powder, which are issued to 

treat water and whether some dead 

chlorinators have al o been seized and 
replaced· and 

(d) if so, th¢ details in this regard? 

THE DEPUTY MINISTER JN THE 
DEPAk.TM NT 0 SPORTS IN THE 
MINISTRY OF W RKS AND 
HOUSING AND IN TH D PART-

M NT OF PARLfAMENTARY 

AFFAIRS (SHRI MALLIKARJUN) : 

(a) Yes. 

(b) A reported by the N.D.M.C,, 
the resident of the NDMC are not gett-

ing impure water. 

(c) and (d) The DMC is reported 

to have checked different installation 

and found the chlorinator working and 
the water being adequ.ately chlorinated 

~  being upplied to the 1esidents. 

They have also taken samples from 

different places and tested and these 

were not found contaminated. 

The NDMC have furtper reported 
that ad quate quantity of bleaching 

powder is available in their stores and 
is being issued regularly. No dead 
chlorinators have eized or replaced by 

them. 

Regi tmtlon of Powder of Attorney in 
Delh1 . 

10092. SHRI SATYASADHAN 
CHAKRABORTY ! :wm -the Minister 

of WORKS A  D HOUSl G " pl a ed 
to state: 

(a) ~ hcther it i fa t that there i a 
spurt in the regi tration of powder r 
attorney with a view to tran fer pro-

pnti in D lhi in view of some re tri-

tion. on uch tran fers; 

(b) if o, the number of uch d u-

m ... nt regi ter 'd in D lhi · dudog la t 
five year. and th e!;timatcd lo f 
r vem11..· ro D  . in matte r of it h · re 

in price ·cal..itron, Delhi A<.lmrn1 trauon 

for the I - 0f . tamp duty and the 

Municipai ~ in D ·lh1 for the lo s 

of Munh..1pal ta x on u  h tran·for; and 

(  ) whether Government propo e to 

t:ikt! om.! tcp to u1 b the evi I and 

encourage.! th- pe pie to re ort t l..i ful 

mdhods of tran f rs 1 

TH· P TTY MINl TER JN TH 
DEP R'I 11::.NT 0 P RT J TfJE 

MlNI TRY W RK A  D 

HOUSING A D IN THE D PART-

MENT OF PARLIAMENTARY 
AF AlR ( HRI MALLIKARJU ) ; 

(a) to (<.:) Govcrnm.:nt hav.! not quanti-

fied the extent of th .... alleged malprac-

tice. H wever, the Govt. i ·xamining 
a proposal to amend the lhi Land 

(Re rict'on or Tran" fer.) ct, 1972 
with a view to preventing po ible 

. urrcptitious ale or tran fer of pr p .. rty 

through General Power· of Attorn y. 

Absorption of Work 
PWD in 

barged taff of 

lhi ircl 

10093. SHRI K .A. RAJAN ! 
the Mini ter of W fl.KS 

HOUSING be pleased to tate : 

Will 

AND 

(a) whether it i a fact that the civil 
works of Pragati Maidan were tran -

ferred fr m the C .P .W .D. to Trade 

Fair Authority in 19S.3; 

{b) if o, the number of muster roll 
worker who became ~  according 

to each category of po t and were 

retrenched by the Executive En incer 

Exhibition Division . o. ~ C.P.WD ... · 




